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In this a licatian under Sect jon 19 f 

the 	dministrLt ive Tribunals ct, 1985, the et it ianer reys 

far a direction to bei ssued to the apasite eOrties to 

apecint the aetit loner as Oxtra Le artmental i..ail Carrier in 

Sikharpur Irench post Cf.Fic after quashing order of 

aopointment issued in favour of Op. site Party To. 4. 

iha.:tly stated the case of the act it. ioner is that 

he(peti icuer) along \.!jth others including apposite erty To.4 

a a aled far the east of 0 .0 .0.0 , 0 ikhcrour Post Office. 

a aaoint irac auth:r ity C onsidered the CCSe of all the 

aoalicants without cornelying with the orovisionS of law and 

illecialle ordered a000intment of . • a .a.4 - which is under 

challenge and sought to be cuashed. Tence it is grayed that 

the aetitloner should be aaoointed. 

In their counter the opoosite aerties mainta in tht 

rules arid regulations on the subject have been fully complied 

with and there being no violation of rules1  aopointmant of 

0.0. La.4 is legal and it should be sustained. The case being 

devoid of merit is liable to be dismissed. 

oe have heard 1Jr .0 .P.L ha lasarnant, learned counsel far 

the oct itioner c- nd Or .swini Furnar iiishraa, learned dtanciing 

a  C 	poearngorte 	aerusedounsel  

the aleadings of the aartias and th: relevant records. Fe 

find no illeciality to have been coeinitted by the comoetent 

authority in appointing 02 ..).4. Therefore, apaointment of 

0..? 1- ,).4 is hereby sustained. t the sorrc tirr we would commend 

to the concerned authority that if it 15 OOSs101e an aa - oint 

be given to the etitioner in amn other xDst office. Thus the 

the eclicatian is acc)ndingly disposed of. To cast
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